
DIRECTORAttE GENERAL OF FOREIGN TRADE
DES―Vl(F00D&MISC)

憲鱚北繹酬醤煮Imボt浩柵鱗弊1褐ie meeting

S.No I Name of the Officer Designation Department
■⊆L□ Cal型勢OnW in atendance
1    1 Sh Blkram Nath Assistant Director MFPI
Officers in attendance

Sh Kallash Chand Meena DDG DGF丁
2 Sh Ashok Chander Bhatt FTDO DGFT

Decision taken in each case is enumerated below Ad― hoc norms fixed in this meeting are
valid for a period of 2 years reckoned f「 om the date of ratification as per para 4 1 2(a)(vi)Of Hand bOok
of prOcedure of FttP 201 5-20 updated as on 01 04 2015

XXX

Party Name:AS:AN F00D
:ND∪SttRIES,

LA File

i34/24/040/00076/AM15/

committee noted that hard copy of the application has not been received and decided
n a copy of the same from

51

1se No i2/3/85-

C3/2017

rty Name:KANCOR
NGRttDI巨 NttS L:MI丁ED

HQ File

i01/85/050/00022/AM18/
LA File

10/24/040/00051/AM17ノ

The committee noted that hard copy of the application has not been received and decided
RA.n a copy of the same from

HttRBOCHEM

The committee noted that hard copy of the application has not been received and
in a copy of the same from RA

`

HQ FIle

:01/85/050/00021/AM18/

C3/2017
082017

Lic NoノDate:3410040372
17072014

Meet No/Datei3/85-

Lic No/Datei1010059595

Lic No/Datei091 00651 36

decided

O MEENA
Senora:
●0,_lan TFade

′oyos



LA File

:03/95/040ノ 00962/AM17ノ

The committee noted that comments are awaited from Ministry of Food Processing lndu
decided to defer the case

Party

NameiNUTRACODE
HOLDINGS PRIVATE
LIMI丁巨D

RLA Flle

03/95/040′ 01010/AM17ノ

he committee considered the case "r r"r ,inistry of Food Processing lndustries and Central lnstitute of Fisheries Technology

arty NameiN∪ 丁RIVl丁A
OODS P∨T LttD

03/95/040/00045/AM18ノ

committee noted that reply from firm is awaited based on Ministry of Food P

ndustries directions and decided to defer the case

rty NameiPRAGATI
ASS PRIVATE
MI丁匿D

1/85/050/00027/AM18/  03/95/040/01021/AM17/

committee considered the case as per agenda and decided to seek comments
rtment of lndustrial Policy and Promotion

躙1鱗瀞0

02082017

Noノ Date10310812350
:01/85/050/00024/AM18/

54
No:5/3/85-

:01/85′ 050/00025/AM18/

Noノ Datei3/85-

C3/2017
082017

Noノ Date:0310812086

C3ノ2017

HQ FIle

i01ノ85/050/00026/AM18/

082017

:0310812990

C3/2017
082017

ic NoノDate:0310812400
10042017



File            ‖RLA File
1/85′ 050/00028ノ AM18/_‖ 193′ Qf∠品 1111駆臨“

∝8/AM47

C3/2017
082017

Lic No/Datei0310812406
10042017

committee noted that comments are awaited from Ministry of Food Processing I

decided to defer the case

58
No:9′3/85-

arty Name:ARIBA
OODS PVT LIMITED〕

C3ノ2017

鴨.型Я́_^I^……′¬隆ぼ奮:01/85/050/00029/AM18/_JI:蟹 /22910/00039/AM17ノ

The committee noted that comments are awaited from Ministry of Food Processing I

nd decided to defer the case

The committee considered the case as per agenda and decided to seek comments
lnstitute of Fisheries Technology.

committee noted that hard copy of the application has not been received and decided to

a copy of the same from RA

腱〔〕MEENA
〕r Selloral

)l rol.,9n Trade

.Nendttelhl

C3/2017
082017

ic No/Date:5610005052
012017

C3/2017
082017

No′ Datei031 081 0939

ic No/Datei0910065182
19062017

NameiGELttEC
丁E LIMITED

F‖e

010/AM17ノ

FIle



ILLTP

The committee considered the case as per agenda and decided to seek comments from DIPP

1に1

函憂『|三牌拒唖
。理□E鋼&餅∞∞刀AⅢ釘

lThe committee noted that comments are awaited from Ministry of Food Processing
and decided to defer the case

63
No:14/3/85-
017

HQ Fie
:01′ 85ノ 050/00034/ANl1 8/  102/24/040/00016/AM18ノ

committee noted that comments are awaited from Department of lndustrial Policy
romotion and decided to remind them.

No:15/3/85-
C3′2017

IParty NameiGLOBAL

IFOODIND∪
STRIES

File RLA FIle

:01/85ノ 050′ 00035/A卜Л18/ 108/24/040/00047ノAM18′

committee noted that comments are awaited from Ministry of Food
ustries and decided to defer the case

Nヽり MにしNA
lo「 3elloral

oi r ct_19n Trado

n,New Dolhi

C3/2017
082017

Llc No/Datei091 0064894
10042017

082017

No/Date:0310812735

2082017

ic NoノDate:0210207644
1052017

C3/2017
082017

Lic No/Date:0810140
23052017



65
No:16ノ 3/85-

C3/2017

HQ File

:01/85/050/00036/AM18/  ●02/24/040/00041/AM18/

committee noted that comments a「 e awaited from ttea 8oard and decided to deferthe

66
No 117′ 3/85-

C3′2017

committee noted that comments are awaited from Department of lndustrial Policy and
romotion and decrded to remind them

committee noted that comments are awaited from Department of lndustrial Policy and
and decided to remind them.

comrnrttee considered the case as per agenda and decided to seek comments
of lndustrial Polrcy and Promotion. lt was also decided to ask the firm to

bout their export product with reference to ITCHS code description which says it is for
cement

Hじ HANり MじLNA
y,irector le:19ral

Cen=ralol Fj.loO Trado

BhaW30,NeW Dolhi

C3/2017
082017

ic No/Datei021020764
1052017

~~IPa注
ジ■扇茨画面両

C3/2017
082017

Lic No/Date:31100667
15052017

C3/2017
082017

Lic No/Date:02102076

No 119/3/85-
NameiMEHttA

7
丁ONtt CONSORT:UM



082017

Lic No/Datei021 0207

032017

of ad-hoc norms for export of Tea Bag with Tea packed in Tin Box etc.

:
committee considered the case as per agenda and decided that RA may decide the

per packing polrcy

Meet No/Date:3/85-
17

02082017

ic No/Date:351004514
9032017

The committee noted that comments are awaited from Central lnstitute of
echnology and decided to defer the case.

Party Name:ACG
ASSOCIATED

No:22/3/85-ALC3/2017

FIle

:01/85/050/00042/AM18/

The committee noted that hard copy of the application has not been received and decided
in a copy of the same from RA

Кハ:LAsH CHANり MEENA
Ooputy⊃ irector Senoral

Dl´∝tOritb・ ten`〕 ral of Fo` itJn Tra“

Udyo3 8hawan,New Doihi

Meet No/Datei3/85-

02082017

No/Date:0310812080
5032017

70
No i21/3/85-ALC3/2017

File

/85′050/00041/AM18/

71

PRODUCttS



C3/2017
082017

:c NoノDatei0410162653
012017

Committee noted the comments of MSME furnished vlde their OM No ttL
12021/10/2016-GC and F― DSMSME dated 02 05 2017 0n the basis of MFPrs comments,

Commrttee decided to fix the ad-hoc input output norms as under:-

Quantity lmport ltem

Tooth

(Finished
Blister

Plastics

BrusI
and

packed)

5000000 00 Nos 1 Simi finished Tooth
Brush (without packing and
in bulk condition) Plastics
2. PVC film/PET Film
Rigid (250 to 350 Microns)
Packing Material
3. Paper Board (285-300
GSM) Packing Material.

may take consequential action as per policy/provision

亘11_1膿  ∃
1‰′05':01:/AJL]匪夢亜互五五正三ヨヒ譜児1,2410042003
:警
:_11睡RrettmttЮ

:

Meet No/Datei3/85-
No18/11/85-

Committee noted the comments of Ministry of Food Processing:ndustries furnished
OM No 4(28)/2016-DGFtt dated 15 05 2017 0n the basis of MFPl's comments,th

ttee decided to frx the ad-hoc input output norms as under:-

=HANO MEENA
irector senOral

l]ral ol FO`.19n Trade

lWano New Dolhi

5000000.00 Nos.

As per Packing
Policy

As per Packing
Policy

No l13/15/85-

6

F‖e

take consequential action as
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The Committee noted the comrncnts of Ministry of Food Processing lndustries furnished
their OM No 4(7)/2016-DGFtt dated 16 05 2017 0n the basis of MFPI's comments,
Committee decided to fix the ad-hoc input output norms as under:-

lmport ltem

Co1felqgf S_99q.

RA may take consequential actiun :,rs per policy/provision.
1匡寧■ 1辟

面憂IIヨ闇ポ
耐

_ [る IRACtt10NS LTD,

匡悪:品lM五ヨ醜幅五巫正

Meet No/Datei3/85-
C3/2017
082017

lThe Committee consrdered the case as per agenda and decided to call the representatives of
lfor Personal Hearing with details of {rrms manufacturing facility.
I

3, ヒNA
「a:

l Tradl

R:hト

C3/2017
082017

10400320    dated

102016

ic No/Datei561 0003829

11032014

75 Name:Olam Agro
No:5/13/85-ALC3/2016 ndia Private Limited

)陀ctc``
Udvo.



Committee noted the com「 l(〕 |〕 tS Of MSME furnished vide their OM No ttL-12021/1/2017-GC

F―DSMSヽ1匿 , which was rec● iv〔〕(l in this directorate on 16 05 2017 decided to fix the ad―
t output norms as under:-

-Export 
ttem ---T--C

I

Toothbrushes-nto Soutn[zOu
Friscodent lD Set (One 

I

Box containing Handle- 
|

40 Nos, + Conical Fine 
I

Brush Head 192 Nos + 
I

Ultrafine Brush Head 
I272 Nos. + Tongue 
I

Cleaner 32 Nos * lD 
I

Brush 144 Nos. + Plastic 
I

Box 56 Nos + Conical 
I

Superfine Brush Head 
I

160 Nos ) __]_

I

I

I

l

I

Toothb「しgh3S_Adi So-7

(iV)

Toothbrush Handle- for
1kg of TPE part
contained in export
product- Thermoplastic
elastomer (丁 PE)

fxportttem ---l---Cuantif tmport ttem

(i)
Head

(面 ) Polymer for
Toothbrush Handle for
1kg of Polypropylene
part contained in export
product Polypropylene
Granules

Polymer for

」_    翌1111
consequential action as per policy/provision

The Commrttce is of the vier,.., I'r:rt after extraction of it, the condition of value addition
specified under the duty exem;::,r:l scheme of the FTP 2015-20 would not be possible to

by the firm. Thercfore, the cor-rrr lrr:e decided to re.ject the case

RA may take the consequenti;i1 r'r:ticn as per Policy/Procedure

Netto NetComponent

Raw
material

28

五憂:「ヨド曜堕:
L昼ふMi□殴樋面巫 :

lncidental

may take

1)arty Name:HEMRA」
IN DUSTRIES PRiVATE
t_MITED

File

ノ85/050/00165/AM16/

committee noted thatthe frl)lis importing Rice Bran against export of Deoiled Rice

へsH CHANF)MEENA
3uty ЭirectOr 3einoral

“
tc Scncral oi Fl,1 19n Trade

oこ 8hav′ ano NeW Dothi

78
No l17/17/85-ALC3/2015



NameiEARttH
No/Date:3/85-

COMPANY 17
082017

F‖e              ‖Lic No/Datei2410042146
力弦

'ユ

0/00031/AM17/ ITJbダ茄耳亨:01/85/050/00170/AM17/

committee considered the case as per agenda and noted about the comments
inistry of Food Processing lndustries and lndian Council for Agriculture Research who have

their inability to give comments. As suggested by MFPI committee decided to refer
matter to Department of Horticulture, Ministry of Agriculture enclosing copies of replies
FPl and iCAR !t was also decided to remind the firm aboutthe deta‖ s ca‖ ed for

C3/2016

HQ File

:01/85/050/00139/AM17/ :05ノ24/040/00397/AM17ノ
Noノ Date:0510400549
112016

.The Committee noted the comments received from Coffee Board received vide their
no MAR/MIU/2016-17/145 dated 02 03 2017 0n the basls of Coffee Board Comments
Committee decided issue of Advance Authorization to the firm based on self declaration a
an undertaking from the applicant.

take consequential action as

rty Name:KITCHEN
ESS OVERSEAS

Lic No/Date1081 01 38975

26102016:08/24/040/00272/AM17/
HQ File

:01/85/050/00138/AM17ノ

committee considered the case as per agenda and decided that the firm may con
Sterilization facility available with them.

r.{A
I

'rade

hi

32

81

3ase No:14′ 14/85-

へLC3/2016

h/1eet No/Date:3/85-

へLC3/2017
Э2082017

Status:

)eferred



33

82
:ittr)β∬常
針eM翻
嗣
Meet No/Datei3ノ18 dated

02082017
Status.

HQ FIle
01/85/50ノ 139/AM13/DES― VI

RLA F No
03/94/040/434/AM13

_ic Noノdate:
D310709877 dated
21.092012

Approved

The Committee noted the comments of MSME furnished vide their UO No. 17(4)(1)12016-
Food dated 29.05.2017 and decided to fix the ad-hoc input output norms as under:-

Export ltem Quantity Kg lmport ltem Actual raw
material

consumed
kg

Quantity
Kg

Frozen limitation Crab
Sticks/Chunk/Bite

1000135232 Wheat Starch 107068704 9551400

MMn 32120611 3044300
Crab Flavor 14275827 1325000
Crab Seasoninq 5353435 504100
Transqlutaminase 2230598 2105685
Food Additives
Helshasa Fuso

4015076 374700

Food color-Pink color 892239 500067
Food colour- colour
mix

892239 500067

Food color- Red color 892239 500067
Crab Extract 23198219 2275200
Crab Meat Extract 12491349 1133100
Frozen Cooked Crab
Meat

33905090 33013.00

RA may take consequential action as per policy/provision.

″

Party Name: M/s.
thKline(GSK)

mer Healthcare
Ltd.(Gurgaon)

No/Date:3/18

HQ File F No 01/85/171/128/AM14/DES VI

t in description of export item from "Malted Milk Food "to "Malted Milk
oods/Malt based Foods(Malt Food)"

committee considered the case as per agenda and decided that Ministry of F
rocessing lndustries may be asked to give their comments with reference to S.No 2 of SION
ich is related to milk solid

1● H八劇う MEENA
3irOctOrじ efioral
icr.」「31じ F Flrll 190 Trade

112wピュno New Oolhi

34

83 Status:

)eferred



C3/2017
082017

rty Name: lndian
seeds and Produce

File No 01/85/171/131/AM17/DES VI

fication of SION existing at Sl. No. K-36 for export product "Food

The committee considered the case as per agenda and decided that Ministry of Food Processing
ndustries may examined the issue with reference to description in the SION K-36

C MNo3ノ18 dated

Ecom Ref No.
15/72800ノ 0478ノ9750

Committee considered the case as per agenda and decided that the case cannot
sideredbecauseasperpara4.04of FTP(DutyExemptionScheme)whichstatesthat on

ing etc. are not allowed for spices

C MNo 3/18 dated 02 08 2017

Ecom Ref
No 03/98ノ 032/84000/0487′ 06961′85ノ 162ノ050/AM17/D

Committee considered the case as per agenda and decided to remind the Spice Board

C MNo3/18 dated

Ecom Ref
No 03/94/072/05700/0488ノ 0858/85/171ノ 171ノAM17ノ

Committee considered the case as per agenda and decided that firm may be asked
details as required by Spices Board.

ど塁駅ぃ一j



HQ File

:01/85ノ 050/00045/AM16/ :31/83/040/00022/AM16/
Lic No/Datei3110065448

Committee considered the case as per agenda and decided to defer the case
ine the case on file.

Compact lndia Pvt.

082017

1/85/050/00105/AM16
072015

he committee considered the case as per agenda and decided to maintain its earlier
eclslon taken in its meeting No 3 case No 9/13/85-ALC3/2015 held on 05 05 2016 rela

fixation of adhoc norms.

Party NameiHEMRA」
INDUSTRIES PRiVAttE

:01/85/050/00099/AM16/ :02/24/040/00102/AM16/
Lic No/Date:0210206066
12082015

he committee considered the case as per agenda and decided to defer the case as
om the firm is awaited

い。
ｍ
ｕｄ



Lic NoノDatei0210207053
092016

91

ase No 17/14/85-

C3/2016

:DARJEELING
IGANIC TEA ESTAT
IVAttE LIMITED

No′ Datei3/85-

:02/24/040/00107ノ AM17′
HQ File

:01/85′ 050/00131/AM17ノ

Commlttee noted the comments of Tea Board vide their ref No LC/ALA/2013/Pa溜 9251
21.7.2017. On the basis of Tea Board's comments, the Committee decided to fix
input output norms as under:-

take consequential action as

INDIAN ttEA (Containing
ln 308000 Pcs of Blo Mesh

140mm x 58mmp &
308000  Pcs of 3 side

PRE TAGGED B10 MESH
FILttER

3 SIDE SACHEtt FOR
PACKING TEA

HQ File

i01/85/050/00133/AM17ノ

Lic No/Datei021 0207020
:02/24/040/00123/AM17/

The Commltee noted the comments of Tea Board vide theirref No LC/ALA/2013ノ Part/9251

21.7.2017. On the basis of Tea Board's comments, the Committee decided to fix
input output norms as under:-

lndian Black Tea Blended
WIh lmported Tea

:C`」

」yo



:01/85/050ノ00135/AM17/ :02/24/040/00124/AM17ノ
No/Date:0210207035

Committee noted the comments ofttea Board vide their ref No LC/ALA1201 3/Part/9251
21.7.2017. On the basis of Tea Board's comments, the Committee decided to fix
input output norms as under:-

INDIAN  BLACK  ttEA
BLENDED       VVl丁 H
IMPORTED ttEA

TURAL EXTRACTS

:10/24/040/00102/AM17/
No/Date:1010059708

:01/85ノ 050/00016/AM18′

The committee considered the case as per agenda and decided to fonrvarded application
firm to Ministry of Ayush for comments.

κAltASH CMAND MこにNA
Deptlty Director senoral

Di"ctル |`te Sencral〕 fF、 ):川 9n Trade

udv。 .8nt、 w10.New Oolhi

44

93
3ase No:11/14/85-
へLC3/2016

Darty NameiSSK

三XPORTS LttD

klleet No/Date!3/85-

へLC3/2017
D2082017

Status:

Approved

(KG)
lmport ltem

(KG)

BLACK ttEA 2252000

RA mav take conseouential action as oer oolicv/orovision.

45

94
3ase Noi6/2/85-
へLC3/2017

Ⅵeet No/Date:3/85-

へLC3/2017
32082017

Status:

)eferred



Mノs Vadilal!ndustries Pvt M No3/18 Dated

Licence          No

0810108708

dated 10 02 2012

No
1/85/50/0015ノAM13/DES VI

LA File No

uest of M/s Vadilal lndustries Pvt. Ltd, Ahemdabad for re-ratification of the ad-
input output norms in respect of advance authorization No.0810108708 dated
10022012

Committee noted the comments of Ministry of Food Processing lndustries vide their
17/DGFT/2012 dated 26 07 2017 0n the basis of MFPI's conlmentsi the

ided to fix the ad-hoc input output norms as under:-

ingly export may be extended as per enhanced import quantity by RA as requested

RA mav take consequential action as per policv/provisi

NCM No 3ノ 17 Dated
02082017

1′85/171/37/AM16/DES
RLA File No
05/24/040/00072ノAM-16

ixation of ad-hoc norms in terms of para 4.06 of HBP, 2015-20 for export of
Salted Cashews kernels broken against import of Cashew Kernels Broken.

committee considered the case as per agenda and decided to seek comments f
of Food Processing lndustries and also obtain status of this old case from

M No3/17 Dated

137′AM-1

ixation of ad-hoc norms in terms of para 4.06 of HBP, 2015-20 for export of
Roast & Salted Cashews against import of Cashew Kernels Wholes

e committee considered the case as per agenda and decided to seek comments
Ministry of Food Processing lndustries and also obtain status of this old case from

申
　
ｍ


